
IN TH CENT2Jt -.DiaNISTWTIVE TRI]JUNLL H 	JB7ij. SJ 	75? HYLERABJ 

C.P. NO. 9  /93 in O.L.No. R9 /q. g 

Thtm of O. 	.,, 22-2-94. 

Between: 

1. Sr Syed Basha. 

2. N.Nagaraj.u. 

and 

Sri D.C.Misra, General i'ianaaer, 
S.C,PHJ"y, flailnilayam, Secunderabad. 

Sri Murugan, Chief. iersonne1 officer, 	- 	- 
S.C.Railway, Rai1hilyarn, Sécunderabade 

Sri S.Narayana Swamy, Chief sicjnal & Telçcom 2nqin3cr1  
S.C.Rly, Icilnilayam, Secunderabad. / 

.. Roseon(f-ents. 

!or the zQplicants: Mr. V.Venkateswar Rao, .dvoce..te r 

Pcr the Respondentsz.Mr.D.Gop.al i'ao, SC for Plys. 

COPAMz 
THu. HO?T' BLE MR.A.E .GORTIII a NiBBR( ii:.i) 

AND 
TILL. IjONt  5JLE MR.T .C'NDPJ3E1CFIJJ. REDDY 	 (5u1L) 

The 2ribunr71 made, the folowing Order:- 

In this contempt petition the allegation is ecat the respOnden 
dis-obcyed' the order dt.3c .10 .2, The -respondentr' irt  their counter 
have stated that as the issue involved in the judc j: rt 1 as a wide 
repercussion., the resondents have referro? the mE.ther to Railway 
Board which in tur.n after taking legal opinion, filed srP before the 
Supreme Court on 16.3.93. ;.ccording to yr.rhcopal ;.a, standing 
tounsel for the respondents the ELP has been postn -  foc orders on 
7th Mzrch. Therefore he seeks an. adjournment to seve date after 
7th Hutch.. 

2 	Opposing the adjournment sought by the resondcntst  counsel, 
Mr.V.VenkateswaraO 	learned counsel for the Contcspt Petitioner 
states that the rescondents are unjustifiably dclayinrj the irlcmen 
tation of the order, dt;3L1It 	and that the mere fach that the 
respondents filed a as before the Suprerac Court, (foes not confer 
upon them the right to delay the .mplementation of the judgment. 

3. 	' Heard learned counsel for both the parties. ?Te direct 
the respondents to ensure that our order dtr 30.10.92 is complied 
with on or before 20th Marcb 1994. It is needless for us to 
add that in the implcmenttiQn  of our judgment the respondents will 
be guided by the orders of the supreme Court, if any iarued in the 
meantime in the SLP pending before the Supreme Court. post the 
case for orders on' 21-3-94. 

Lepuov 	gistrar(J) cc 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA BAD BENCH HYDERABW 

C.PoNO9,of1993.jn•QA-jNo594.of 199O. 	.... 	.. 

Between 	. 	 Dated: 154a1994- j 

j Sri Syod Basha. 
2.1 Sri., NNagarajuj 	 Petitioners/Applicants 

And 

1 	5i.: D,C4lisra, General Mnáger, South Central Railway, 
Railnilayam, Secunderabad•,i 

2o1  SrioMurugan, Chief Personnel Officer, South Central Railway, 
Railnilayam, Secunderabad&  

1 Sr1 S..Narayinaswamy, Chief Signal & Telecom Engineer, South 
Central Railway, Railnilayam, Secunderabad.i 

Respondents 

Counsel for the Applicants 	: Sri& VoVenkateswara  Rao 
Counsel for the Respondents 	: Srij D.Gopala Rae, SC for Rlys 

CORAP1: 
Ijon'ble Mr& Aa"8.Corthi, Administrative Member 
Hon'ble Mr, T.Chandrasekhar Reddy, Judicial Member 

The-Hon'ble Tribunal made the foliowingorder:- 

Heard. Mr. VoUenkateswara Rao, for the Contempt Petitioner, 

He had shown us a copy of the order of the Supreme Court dated 

under which a direction has been given that "the Contempt 

proceedings alone shall remain stayed"j Mr.: Venkatesuara Rao. 

urges that the Supreme Court did not stay the operation of the 

judgemont but only stayed contempt proceedings arising out of 

non-compliance with the judgements, He therefore states that a 

further direction should be given to the respondents to comply 

with our judgernent in Ook"i 594/90. 

Vide our earlier order dated 22.2.1994 we had already direc-

ted the respondents to ensure that our order in O.-A&594/90 is com-

plied with on or be?ore 20.3.94.. In the meantime Honble Supreme 

Court vide order dated. 4.3.94 stayed contempt proceedings as airead) 

stated. Under these circumstances we consider that it is needless 

for u$ to once again direct the respondents to comply with our 
judçjament in O.A.594/901  This C.P. may now be listed for ordersafter 
the stay is vacated by the Supreme Court, 

(7I 	.4-ct{ti .  

Deputy Registrar(Judl) 

Contd: 



: 	2t 

Copy to:- 

1 	Sri.'i Ooc.vPlisra, General Manager, South Central Railway, 
Railniiayam, Secunderabad 	 - 

2t Sri Murugan, Chief Personnel Officer, South Central Railway, 
Rail Nilayam, Secunderabad.1 

3 	Sri; S.tdarayana Suamy, Chie? Signal & Telecom Engineer, South 
Central Railway, Rail Nilayam, Secunderabad, 

4j One copy to Srh V.ivenkateswara Rao, advocate, CAT, Hydj 

S;j One copy to Sri.i O.Gopaja Rao, SC for Rlys, CAT, 

6. One spare copy.Ij  

R a 



By 

CHECKED SI 

IN THE 	 MINISTRAttVE TFJ2 JNAL 
BENCH AT HYDERADAD 

T H E HON' 2LZ;NRSTICE V .NEELADRI PAD 
VICE CHAIRMAN 

THE HONiThiS  MR.A.L3.GORTHI s MEMBER(PD) 

AND 

TI-E HONT BLE MR.T.ccHANDRAsknAR 
/ rSM4R( uni 

AD' H 

THE HON'EL,E .ivffR.RjRNGflAJAN : M(AD1N) 

Datetg / 	dj994 

H 
ORDP/JUtNT 

in 

O;A.NO. 

Admitted and Interim Irections 
Issued. 

JUiqed 

Disp)çsed of with directiotjs 

nism4sea.. 

DisrmikSed as withdrawn. 

Dtsmi$ed for refault. 

Reje.ctt3/Ordered. 	• 

No ordr as to costs. 




